statement regarding status of implementation of recammendations cantained in the Third Report of
the Department-related Parllamentary Standing Committee on Social Justice and Empowerment an
Demands for Grants (2009-107 of the Ministry of Minarity Affairs.

Status of implemsntation of recommsndations contained in the Second Report of Department

Related Parliamentary Standing Committes on Coal and Stesl|

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILISERS (SHRI
SRIKANT JENAY: Sir, on behalf of Shri B.K. Handigue, | meke & statement regarding status of
implementation of recommendations contained in the Second Report of the Department-related

Parliamentary Standing Committee on Coal and Steel .

Status of implementation of Thirtyfifth Report of Department Related
Parliamentary Standing Committes on Coal and Stesl

THE MINISTER OF STATE OF THE MINISTRY OF COAL THE MINISTER OF STATE OF THE
MINISTRY OF STATISTICS AND PROGRAMME IMPLEMENTATION (SHRI SHRIPRAKASH
JAISWAL): Sir, | make a statement regarding status of implementation of recommendations
contained in the Thirty-fifth Repart on "Rehakilitation and Resettlement Policy by Coal India Limited"

of the Department Related Parliamentary Standing Committee on Coal and Steel.

Implementation of recommendation contained in the Sixty-seventh Report of Department Related

Parliamentary Standing Committes on Information Technology

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND BROADCASTING (SHRI
CHOUDHURY MOHAN JATUAY: Sir, | make a statement regarding status of implementation of
recommendations contained in the Sixty-seventh Beport on "Televigion Audience Measurement in

Incdia" of the Department Related Parliamentary Standing Committee on Information Technology.

MATTERS RAISED WITH PERMISSION

Reported purchass of illegal arms by Member of Council of

Ministers from Bangladesh

SHRI MOINUL HASSAN (West Bengal): Mr. Vice-Chalrman, Sir, with your permission, | would
llke toraize a very serioug igsue. One Central Minister gave maney to buy illegal arms and ammunition
to a Bangladeshi arms dealer. Ina Press Conference, the Minister has said this himself. He also said
that he had a good rapport with the Bangladeshi arms dealer. It was reported that according to the
version of the Minister, he paid Rs. 1.20 lakh through his party man. This ig the way this Minister and
hig other colleagues are trying to destabilize the law and order situation of West Bengal. The Central

Minister belongs to West Bengal.
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Sir, 'would ke to tell this august House my apprehension that these arms have been used in
bank dacoits in the Howrah District. These arme are alzo being used by the Maoists. Day before
yesterday, Mr. Dayal Mahato was Killed by Macists in the Jamberia area. | would like to inform this
august House that the Minister himself has said that he had a conversation with the Bangladeshi arms
dealer. |'would ingist upon the Government that thig taped conversation between the Minister and the
Bangladeshi arms dealer should be inguired into. It is a very serious matter, as it concerns the
rational security; it concerng the law and order of the State. Such types of things are going on in all
parts of West Bengal . | would reguest the Government to come out with a complete inguiry so far as
this issue pertaining to arms dealing is concerned. It is a very serious matter. Every day our party men
are being targsted by ather pecple. People are smuggling arms into India. ... (dnterruptions ... They
purchase arms from across the baorder. These peaple should be punished. ... dnterruptions)... |

wauld like the Government to come out with a statement on this.
DR. V. MAITREYAN (Tamil Nadu): This is a very serioug igsue. ... (interruptions )...

SHRI D. RAJA (Tamil Nadu): Sir, ... (Interruptions)...

21 R HHR BN (YSRI) WY, .. (TG )...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Nothing will go on record ... (Interruptions ...
MNow, Shri Mohammed Adeeb ... (Interruotions)... Nothing will go on record ... (dnterrugtions)...
Please take your seat ... (Interruptions)... Nothing will go an record ... (nterruotions J... \Why do you
want to create problems? Please sit down ... (Interruptions )... The Minister wants to say something
. (Interryptions)... Let us hear the Minister ... (intermuptions)... Please sit down ... (nterruptions)...

Pleaze hear the Minister.

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING AND THE MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V. NARAYANASAMY): Sir, | do not want to
mention what transpired in the han. Chairman’s Chamber. My submission to the House is that when
an issue relates ta a Minister, we should go by the rules. Under rule 2384, a hon. Member has to

bring a motion. ... (nterruetions)...

THE VICE-CHAIRMAN (PRCOF. P.J. KURIEN): Now, please. ... (Interruptions)... Flease take
your seat. .. (Interptions)... 39 ST ...(EIM)... 3T 27SY .. (FAI).... Let him have his say.
..(Interryptions)... Let him have his say ... (nterrptions)... Brindaji, Pleage, ... (Interruptions ...
Mainuiji, | allowed you. Then, what is this? .. (Interryptions ). Let him have his say

.. Onterruptions)...

243



SHRI V. NARAYANASAMY: It is very unfortunate that newspaper reports. ... (Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): MNow, Shri Mohemmad Adeeb.
.. (Interryptions)... That is over., ... (nterruptions)...

SHRI SITARAM YECHURY (M/est Bengal): | am on a point of arder.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Under what rule?

SHRI SITARAM YECHURY: Under rule 238. Sir, rule 238 A states that any charge or allegation
againat a Minister, when he is named, will have to be done by giving a prior natice to the Minister and
to the Chairman. But, without naming the Minister, any matter of naticnal impartance and a matter of
grave threat to our country’s internal security can be raiged. In this House, the issue can be raised.

(interryptions ... What is the rule.

THE VIRE-CHAIRMAN (PROF. P.J. KURIEN): What rule? You have raised ... (rterruptions ...
What is the problem? You have already raised it. .. (Interruptions ...

SHRI SITARAM YECHURY: The Minister is objecting toit.

THE VICE-CHARMAMN (PROF. P.J. KURIEN): Yes. That is the Minister's wiew.

.. (Interryptions )... Now, please. ... (Interryotions ...
SHRIMATI BRINDAKARAT (West Bengal): We want the Government to respond.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): All right. That is okay.

SHRI SITARAM YECHURY: Sir, since the matter has been raizsed, we anly want the Government

to respond tait. ... (Interruptions )...

THE VICE-CHARMAN (PROF. P.J. KURIEN): They wil respond to it at their time.
.. (Interruptions )...

DR. (SHRIMATT) NAJMA A, HEPTULLA (Rajasthan): Sir, you give your ruling.

THE VICE-CHAIRMAN: (PROF. P.J. KURIEN): No ruling is required because it is already raised.
..(interryptions)... Please.

SHRIMATI BRINDA KARAT: Kindly ask the Government to respond to it.

THE VICE-CHAIRMAN: (PROF. P.J. KURIEN): Please listen to me. ... (nterruptions ... §a1 il
T g EQ\ (I, Brinjdaji. Najmaj is an her legs. Why don’t you allow her? Najmaji is very
senicr and experienced. She knows the rules better than | know.
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DR (SHRIMAT) NAJMA A, HEFTULLA: Sir, what | want to sayis this. f a Member has taken
the name of a particdar person, ar, a Minister especially, then, what hr, Marayvanasamy read was
corect, But, as he has not named anvbody and the House wants to know the name of the Minister,
the Governiment s hould come forward and disdose the name of the Minister, Then, the law —moving
of & motion ete. —will take its own course. ... (Frtarraetions)..

THE MICE-CHAIRMAN (FPROF. P.J. KURIEN): Sitdown please. .. (Rtarrupgions )., What do you
want, Bringdaj ?

SHEIMATI BRINDA KARAT: Sir, give a direction to the Government 1o respond to this veey, very

getious charge, .. (driaruetions)... A Central Minister is involved in arms dealing and he has paid
Fs.1201akhs for this, ... (Friarruetions ) .. How can this be permittad, Sir?

THE VICE-CHAIRMAM (PROF, P BURIEM): The Chair cannot give a  direction,
<o (Iteruetions)...

SHEI D, RAJA: Sir, | have ane small submission to make, | agres with Najnaj, She says that

when a Member has broug ht o an issue related to a Central Minister, the House has every rght to
know who that hinister is. What is the respaonse of the Government ?

THE WICE-CHAIEMAMN (PROF. P.J. KURIEN): All right. “ou hawve said what you wanted 1o say,
<. (Imterruetion.s ... Mow, nothing elge will go on record, Mr. Mohammad Adseb . .. (imtarustions ).

SHEHT & W (ST W2 : ST AT, 10 W T8 L (T

Fbatany Ly e 10 o le cila s (Glad 50 cusdd daaa il

T .~
"x‘ )
et

THE WICE-CHAIRMAN (PROF, P.J. KURIEM): That will not go on record, Take vour seat,
Brindaj. ... hieruotons).. Please. .. (miamuedions).. Mavaj, o, .. fmlerestions).. Yechury,
please. ... (Imtarraetions)... Pleage allow the House to function, ... firferaptions).. Brindaji, please
git down, ... (terrgotions ). That is over, ... (Rterruptons ). That topic iz over, Mo more menton
about that subjpct. Sitdown, ... (Iriaroations)...

MMM o W9, 0 T T (T, B T A S 6T T, T, 9T Y 18
FATEITRIE? (T,

T [Tranefitaration in Lk du Script ]
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THE YICE-CHAIRMAN (PROF P.J. KURIEN): Nothing elsa wil go on record; only what Shri
Woharrmad Adesb is saving. ... (fteruions )., Thisis notgoing onrecord, ... (Freruotions ).
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THE WICE-CHAIRMAN (FROF, P.J. KURIENY: | request all of you o resurne your sedts,

.. (irtarruptions ). Ahluwaligji, why do you want to cregte problems?

SHRI 2.8, AHLUWALIA (Jharkhand )0 Sir, tey have a fight and they have exercisad their right
and informed the Houso that there is a Ministar involved. |z it a story, or, iz it a reality? [fitiz a reality,
wi hawe the right 1o know who that Minister i, ... (rlerruotions ). Sir, this guessing game cannot go
oh, Tha Govamiment should come clean an whio iz invalved, Wa want o know the tuthif, atall, tere

iz a Minister involved ar not. .. (Fterruptions)..
THE VICE-CHAIRMAN (PROF, P.J, KURIEN): Mow, will you take your ssat, ... (Rtarruofions)..

SHRIE.S, AHLUWALLA: Sir, they should come clean. Ctherwisa, right from te Prime Minister,

avarybod vy is under a guastion-rmarl:,
THE VICE-CHAIRMAN (FROF, P.J, KURIEN): Mow, you take your seat. ... (infarustions ).

SHRI 2.8, AHULWALIA: Sir, the Houss has got the full right. ... (dmferuations)... How can you

takeitlike this? .. (nfarruptions ).

THE VICE-CHAIRMAN (PROF, P.J, KURIEN): Pease take your seat .. (Flerruptions)... Mo,
pleaza, ... (Fterustions,)... The issus raised by Shi Ahluwaliaj, the Deputy Leader of the Opposgition.
Tha queston iz, heis azking, since an hon, Member raiged a matter in the Zaro Hour and mantioned
ona Minister, That is thae ting. But, Ahluwdiaj and al Mermbars know this alzo emanates from a.

.. (Irtarruptions ).
SHRIS. 2, AHLUWALIA [ don't know, Sir, ... (iteruetions). .

THE VICE-CHAIRM AN (PROF, P.J, KURIEN): Letrie complate. | Fave 10 2tand, at least, then |
will be heard. ... (Trtarruptions ). See, evarybody knows that thiz izeue ermanates fom a newspaper,
and the Channan in hiz wisdom has allowed it. To ask the Governiment to immediately respond on a
surprize matter, it iz not proper, .. (Fterruatons).. Itis for te Govemment to decide to respond or

not, .. (inferuations)... Let e say, You have made your point, ... (Irerrotions ).

SHRIMATI BRINDA KARAT: Sir, give a directian to the Governmant,

1 [Tranefitaration in Lrdu Scrip ]

247



THE VICE-CHAIRMAN (PRCF. P.J. KURIEN): You have made your pairt. ... (nterruotions)...
Take your seat Dr. Maitreyan, take your seat. ... (Interrugtions)... No, Dr. Maitreyan, | am on my
legs. It is for the Government to decide whether to respond or not. The Chair cannat give a direction
in this regard because it is the Zero Hour. In the Zero Hour matter, | cannot give a direction. But, if
the Gavernment wants, the Government can react. | have no objection. ... Jnterryotions )... Enaugh.

.. (Interruptions )...
=7 gonEeT RER (ST We e : I8 a9 TUR HHE B ().
DR. V. MAITREYAN: He iz getting the arms through an arms dealer. ... (nterruetions)...
SHRI 8.5, AHLUWAL Az Sir, ... (rterryetions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): | don’t want to give ... (nterruptions ... | won't

give it. | said that. ... (Interruptions )...

SHRIMATI BRINDA KARAT: Sir, you give the direction to the Government. ... (nterrugtions)...
8ir, the Chair should ... (interruyetions)...

=it e oAt () « 99dTN refute &% 106 091 7121 21 . (aaerm)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): What iz this 7 Yechuryji, you know the rules. You
know the rules of the House. ..({Interuptions).. You know the rules of the Housze.
. (Interryptions)... Al of you know the rules of the House. .. (nterruptions)... Why do you compel
me? . (nterryotions).. Why do you compel me for something which | carnot do?

. (interruptions)...

SHRI SITARAM YECHURY: We are compelling the Government through you, Sir. We are asking

them to respond.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): | told that | have no objection, if the Government

wants. But, don’t compel me. ... (nterruptions ...
SHRI SITARAM YECHURY: You are the ... (Interrugtions )...

THE VICE-CHARMAN (PROF. P.J. KURIEN): Please help me. ... (Inferruptions )... Yau are very

senior Members. Your can speak go. How can | 7 | cannot be compelled like this. ... (nterruptions)...

Ahluwaliaji, please cooperate. ... (nferruotions )... Ahluwaliaji, please cooperate. ... (Interruptions)...

SHRI 8.5, AHLUWALIA: The Home Minister can respond. ... (Interruptions ...
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SHRI SITARAM YECHURY (PROF. P.J. KUREEN): | gave my ruling. ... (dnterruptions )... | cannot
ask the Gaverrment. ... (Jnferruptions)... | gave my ruling. ... (nterruptions)... | gave my ruling.
.. (Interryptions)... | cannot ask the Government ... (interruotions )... | also said, | have no objection,
if the Government wants. ... (Interryotions)... Nothing mare. ... (Interruptions )... Nothing more.

Brinjdaji, please sit down.

SHRIMATI BRINDA KARAT: The Home Minister can respond. W9, YRR =l EREARSEIE éﬁ
g @Q . (ITETH)....

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No, no, no. .. (interruyptions)... He does not
know. ... rterruptions)... How can he give a statement? .. (Interruptions)... Thig is unfair.
. (Interryotions)... The Home Minister does not know what happened. How can he give a

statement? ... (Interryptions )... He only just now came.

SHRI 8.8, AHLUWALIA: Sir, he knows it. ... ﬂm‘erru,oa‘f‘ons)... Sir, authorize me aor authorize the

. (Interruptions )... He is aware of it. What is this ? ... (nterruotions )...

DR. V. MAITREYAN: Bir, Mr. Chidambaram is talking about increazed Maoist violence.

.. (interruptions)...

THE VICE-CHAIRMAN (PRCF. P.J. KURIEN): Don't compel me to adjourn the House. Your

Zero hour will be last. ... (Interruptions )...
SHRI SITARAM YECHURY: Sir, we don’t want the House to be adjourned. .. (nterruptions)...
SHRI 8.8, AHLUWALIA: No, Sir, please ... (Interruptions ...
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): | cannat. ... (Interruptions ...

1. A, T« T2 HH T A E L (EEEE).L TR 3] B 08 o % 918 29y BIEEY Sl
TG TeTe AT & . (REAM)... T8 H3A 151 ] "soprsom” 991 919 .. (FEEH)... Please give a direction 1o

the Government to give reply. ... (Interruptions )... Sir, please. ... (Interruptions ...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Brinjdaji, you know it. ... (nterruotions)... Why
are you doing this? No, please. ... (Interryotions )... Nothing mare. | gave my ruling. | cannct ask the

Government. ... (nterruotions)... | gave my ruling. | cannot ask the Government. ... (interrugtions)...
SHRI 8.8, AHLUWALIA: Sir, how can we doit? ... (Interryptions ...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Lock, you can bring it to their notice, If you wart.

There are other ways of doing it. ... (nterructions ...

SHRI SITARAM YECHURY: We will dothat. ... dnterruptions ...
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THE VICE-CHARMAN (PROF. P.J. KURIEN): Yechury Saheb, there are other ways of doing it.

.. (Interryptions)... Anluwaliaji, there are other ways of doing it. You know it.
SHRI 8.5. AHLUWALIA: Sir, we want you to direct the Minister. ... (nterruptions ...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You know it. You know it. You know the rules.
.. (Interryptions )... Ahluwaliaji, you know the rules better. ... (nterruptions )... There are other ways of

doing it, not by disrupting the House.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): The Chair cannct compel the Minister to speak
this way or that way. | am telling you. ... (nterruptions )... Everybody is standing. Mr. Venkaiah Naicu,

youask your friends to sit down. ... (dnterruptions)... | have given a ruling.

SHRI M. VENKAIAH NAIDU (Karnataka): Sir, there is a simple salution to this. My paint i you
have to run the House and we also cooperate. The point is, & gerious igsue has been raised. The
simple rezponge would be the Government®s simple saying that they would examine and come back
to the House tomorrow. ... (dnterruotions)... Because, there would be 70 Ministers who would be
under cloud tomorrow. There would be a question mark in the media against the Ministers for 24
hours. The best thing is ... (Interruptions ... Mr. Narayanasamy or Mr. Veerappa Maily, or somebody

can say this. ... (Inferruptions ...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): | have given my ruling. That is his suggestion.

.. (Interruptions )...
LA o TE T e A, ST UG BE e 2 .. (SagM). .

SHRI 8.8, AHLUWALIA: Sir, there are seven Ministers sitting here. They can say something.

.. (Interruotions)...
3t TETHE WM BUTe (o) : Y, ¥ U6 G & .. (). .

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): | will have to adjourn the Hause then. | cannot

compel the Minister. The rule is very clear. ... (interuptions ...
el ga1 NG : 78 TU TAE IS .. (). .

SHRI B.K. HARIPRASAD (Karnataka): Whatever is raised is very importart. It is being noted.

Why insisting on a particular answer ? ... (Interruptions)...

DR. V. MAITRYEAN: Sir, he is not a Mirister. ... (interruptions)...
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SHRI B.K. HARIPRASAD: Mr. Vice-Chairman, Sir, the Government cannct respond to all the

issues. ... (Interuotions)...

THE VICE-CHARMAN (PROF. P.J. KURIEN): Please ... (nterryotions ... AT 3T FART 43y
(EGET).. YT Y Sl aéQ L(FAET)... Hon, Members, everybody knows that we are
governed by rules and the Chair cannat viclate the rules. The guestion ig, if some matter is raised

during Zero Hour to ask the Government to immediately respond...
SHRIMATI BRINDA KARAT: Mot immediately, Sir.

THE VICE-CHARMAN (PROF. P.J. KURIEN): Flease listen. Let me say. ... (nferruoctions)... Let

me camplete.
oA WM TS 49, 91981 5, d dld 3 o § T2 E .. (oaum)...
JUHHTEAE (1. TS, FRI) : U 219 A 13T (...

SHRI SITARAM YECHURY: Sir, they can do it tomorrow or the day after. They can say that they
would look into the matter. YWe are reguesting you, we are not compelling you. You are aur referee.
Through you, we are asking the Government to assure that they will ook into the matter and come

back to the House.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Yechury, | have already made it clear that it ig
up to the Government and if the Government wants, they can do that. | only say that.

.. (Interryptions)...

SHRIMATI BRINDA KARAT: How can you leave it up to the Government, Sir? The Ministers are

here. ... (Interruiptions ...

DR. V. MAITREYAN: Sir, we will be forced to take the name of the Ministers in the Houge if the
Government does not respond. If the Government does nat regpaond, we will be forced 1o take the

rame of the Mirister. ... dnterruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Then, | will have to adjourn the House.

.. (Interruyptions )...

THE LEADER OF THE HOUSE (SHRI ARUN JAITLEY): Sir, the Chair has rightly said that we are
governed by the rules. If we see the crux of the allegation, and it iz being made will some authority,

we are also governed by the Congtitution that every Minister shows allegiance to the sovereignty of
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India. Mow, if there i an allegation of this magnitude against a Minister being made, surely the
Government must consider it; if it is false, come out and categarically say that it is incorrect; if it is
true, the Government should take corrective steps. It cannot just go as a mere allegation and there is
a needle of sugpicion against & dozen Minigters as to which one it i2. The Government surely knows
the fact that here ig a Minister against whom serious allegations of compromizes of sovereignty are
being made. Therefore, the Government must ook into the matter and come out with a response and
it they find that it is incorrect, they must categorically say so. If it is correct, then we expect a more

positive response from the Government. ... (interryotions ...

SHRI SITARAM YECHURY: Sir, this is exactly what we were asking. ... dnterruptions ... Thig ia
what we are asking the Government. It should say that it would lock into the matter and come back
1o the House. All that we are asking is that you look into the matter and come back to the House.
.. (Interryptions )... All that is being asked is only that you look into the matter. ... (dnterruptions ...
Sir, because you understand. ... (nterryotions)... You are right, Sir, we are guided by the rules. But

these rules are framed under the Constitution. ... (nterruotions)...
THE VICE-CHAIRMAN (PRCF. P.J. KURIEN): | agree. ... (Interruptions ...
SHRI SITARAM YECHURY: llegal buying of arms from acrcss the border. ... (Interruptions ).

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Why do you repeat this? ... (dnterryptions ...

Yechuryfi, please ... (Interruotions )... That is onrecord. ... (Interruptions )...

SHRI S.8. AHLUWALIA: The Leader of the Opposition has said something. ... (nterruptions)...
What is the use of it if the Government does not respond? ... (nterruptions )... | cannot sugpect Gill
Sahib, | cannot suspect Sharad Pawarji, | cannat sugpect Amibika Soniji, Anand Sharmaji and Mailyji
whao are all sitting here. ... (Inferruotions)... Everybaody is under suspician. ...(Interryotions ). Mr.
Jaram Ramesh s also sitting here. .. (terruptions)... You have to disclose the rame.

.. (Interruotions)...

SHRI M. VENAKAIAH NAIDU: Why this helplessness ? .. (Interryptions ... Let the Government
respond. ... (Interruptions)... He is not a Member, Sir. ...(Interruotions)... He iz a Minister, Sir.

.. (interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KUREN): He ig the Pariamentary Affairs Mirister.

.. (Interryptions )... Let him say something. ... (dnterruotions)...

THE MINISTER OF STATE OF THE MINISTRY OF SCIENCE AND TECHNOLOGY, THE MINISTER
OF STATE OF THE MINISTRY OF EARTH SCIENCES, THE MINISTER OF STATE IN THE PRIME
MINISTER*S OFFICE, THE MINISTER OF STATE N THE MINISTRY OF PERSONMNEL, PUBLIC
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GRIEVAMCES AND PEMSIONS AND THE MIMIETER OF STATE IM THE MIMISTREY OF
PARLIAMENTARY AFFAIRS (EHRI PRIMYHIRA] CHAVAN ) My estesned colleagues have rdsed this
izgua, The Govarnment takes everything that is raisad duwring Zaro Hour very setougy, | do not want
1o distinguizh one izsue raizad and the other igsue rasad, | cannot immediately rezpond 1o an issue
which cores in a newspaper, Thiz will be looked into, | mean, every izsus that is raized in the Housa
is looked into by te Government, .. (Jrtaraations ). If tere iz anything very substantve, then let
thern give & substantive rmotion, ... rteraetions ). There are certain mles to mn the House,

.. (Irtarruptions ).

THE VICE-CHAIRMAN (PROF. P.J. KUREM): That iz all. .. (fraruotions ). Mow Mr

Mohammed Adacb, ... (drtarruptions ). Thatis over, ... (nfarutions ).
AW oS W - 3R HEE, TR A oifag ). EEET L
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SHRI 2.5, AHLUWALIA: '“We want a categoricd answer  from  the  Goverriment,

.. (Intarruptions ).

THE VICE-CHAIRMAN (PROF, P.J. KURIEN): Mo, no, he has reacted, ... (hterroetons).. |
cannot ask the Government 1o teact in a paricular way, ... (Jeterrptons) .. This is very unfar,
.. (mtarruptions )., The Chair canhot force the Ministor to respond in @ partcular way,
o (imtarruptions ). That is the e, .. drtarrptions ). That is on record, ... (nfarrgotions ). The
response has come. ... (Ateruaions).. If yvou do not want 1o run the House, then | will have o

adjpum the House, That iz all, ... (itaruetions)...
EHRIS.E, AHLUWALLA We want the regponse of the Governiment. ... (rramruetions)...
THE WICE-CHAIRMAN (FROF, P.J. KURIEN): The Housa iz ad journed for ten minutes.,
The House then ad jpurned at twanty-eight minutes past twealve of the cloack,
The Housa reasssrbled at thirty-seven minutes past twelve of the clock,
THEVIZE-CHAIRMAN (PROF, P.J. KURIEM]in the Chair,

SHRIMATI BRINDA KARAT: Sir, the Minister haz tividized an important issue of illegally buying

all arrns across the border from Bangladesh,

THE WICE-CHAIRMAN (PROF. P.J, KURIEN): Mo, please sit down. We are not taking thatissue

any mora,
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SHRIMATI BRINDA KARAT: It is a very serious matter which cannot be trivialized in this fashion.
Sir, it cannot be trivialized in this way and this is totally. ... (fnterruptions ... Sir, you cannot allow it to
be trivialized. T%, T8 & W21 & [ T2 IR SRGRT @] 50 WBR W S1d B97 ...(FFH)... T2
S A AT B L (FFET). .

SHRI MOINUL HASSAN: It is not & single iesue. | would like to ... (dnterruptions ...

SHRIMATI BRINDA KARAT: Sir, whao has the adhikaar to do such things? That is the point. ltis &

totally illegal thing and possibly the Minister has trivialized it by acquitting such an impaortant issue.
SHRI SITARAM YECHURY: Sir, | am ona point of order. Under Rule 238 (&).
THE VICE-CHAIRMAN (PRCF. P.J. KURIEN): That is there. | know that.
SHRI SITARAM YECHURY! You know that.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): But, what is the point?

SHRI SITARAM YECHURY: Sir, under Rule 238 (a), Siry [ am just reading out the rules. It says,
"Ag per rule, no allegation of a defamatary or incriminatary nature can be made by a Member against
any other Member or & Member of the other House unless the Member making the allegation has
ghven previous intimation ta the Chairman and alsa ta the Minister concerned ga that the Minister may
be able to make an investigation into the matter for the purpose of & reply." This is concerning any

other allegation that falls in the domain of that particular Ministry.

Now, the allegation has been ralsed againgt the Minister in particular, about what he has done.
Now, therefore, under this rule, Sir, we will move a Substantive Motion because under the
Congtitution of India — we all exigt under this — the cath that a Minister takes allegiance and a
complete responsibility of abiding by the Constitution and upholding the sovereignty of the country.
MNow, according to thig allegation, that is viclated. Sao, we will give a substantive notice on this issue

raming the Minister and we would want a reply from him under this rule to be laid before the House.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Yechury, to move & Substantive Mation it ig
always within your rights under the rules of the Rule Book. | have no problem. But, if such a Maotion is
there, according to the rules, action will be taken. ..dnterruptions).. Mrs. Maya Singh

.. (Interruptions )...
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SHRIMATI BRINDA KARAT: Sir, what about the issue 7 . (Inferuptions)...

THE VICE-CHAIRMAN (PROF. P.). KURIEN): Now, what is the? . (Inferuptions ). What is
this 7 ... (Iferuptions )... Smit. Maya Singh ... (nferrupiions ..

SHRI MOINUL HASSAN : Sir, what & the final ruling? .. (inferrusfions ).

S (L fiot. g - s am e L Please.

THE WICE-CHAIRMAN (FROF. P.J. KURIENY: | have given rmy ruling. ... (infemuotions )...

sftwfeR ol (e - 7, TE T A 27 9 99 =, ETEW 4% I o B L FEAF)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): | gave rmy ruling ... (nferuptions ).

Arawmz adla: ww, omam..

i____.___(:@lé\..'.a._-a)___ ¢ el T piaaa) l-.—!L.‘i;Sf_

SHRI SITARAM YECHURY: But, Sir, kt the Minister reply now. ... (?.rrenupf.bns)...
st wEmT adie (T 1= ) - FE e, T I 75 LT,

._".Ct;d..é..'l_!..-u.)___ :'L,_t Leie o e i 1 L) tama G_JL;_‘-‘I"T—
(e S e et

e

SHRIMATI ERINDA KARAT: Sir, what about the Bsue raised by us 7 .. (Inferruptions ).

THE VICE-CHAIRMAN (PROF. P..J. KURIENY: | gave rry ruling, .. (Tnfemustions ).

ot Teme a8 T, = 9o T, aE T faes 21 L SEaF) ... T 0% 55 T &
I E7 (A} .. T FI1S T4 590 8 9l 92 1 9F £7 . A EhTF)...

[ CL:J._&'LI_L:"__ — ["'_L:#_E Attt e tmar gyt pw 2 ond] dams il ?.‘
—
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THE VICE-CHAIRMAK (PROF. P.J. KURIEN]: The Mnister need not reply, .. (Rreruetions ).
You can bring a substantve motion according to the miles. .. fdrtarruptons).. | have already given
the ruling that the hon, Chairrman will ook nto it 85 per the rules, ... (drterruptions ). | have already
said it ... (imtaruptons ).

SHN RAJIV PRATAP RUDY (Bihar): sir, he has raised an important point. ... (Jrtarruatons)..

THE VMICE-CHAIRMAN (FROF. P.) KURIENY | am forced to adjpum  the House,
.. Citarruptions)...

SHFI STARAM YECHURY : Sir, please, you make the Ministar to reply, ... (dntarraetions). .
s\ oEE A e T, T A W W e,

—_—

C—~-(*;11-5-"-=-4:)--- et i Gt e fle s 1w Sasa culia :1—

SHRIMATI BRINDA KARAT : Sir, the Minister wants to tivialize it. ... (imerruptions).. What is the

approach of the Central Government to such an important issue? L. (Inlarruptions)...

THE VIZE-CHAIRMAN (PROF, P.J. KURIENY: It has already besn done, ... (Frerustions ..
Whiy do you raisa it again? ... (Flaruptions ).

SHRIMATI BRIMDA KARAT : Sir, whatis this? ... (Flaruptons). .

THE YICE-CHAIRMAN (PROF, P.J. KURIEN): Mr. Mohd, Adesb, you start making your Zaro

Hour mention, ... (imlarraations). .

IS A T, A A T TR T T = 54 91 1 Tee 18 TE ga
& ArgEgE F T A T8 W Y e G 2L (T

¥ o z : i i g
g0y o e sl o dos G ezl g 3 (Gl 1) uat 2ene s
s gy o 00y S oot S g e g a9 A

(ki) 1

THE VICE-CHAIRMAN (PROF, P.J. KURIEN]: Mothing else wil go on record, except Shri
Adesh’s mention. . (Rtardations ). Mothing will go on record. . (ntarruptons ). Mohd, Adeeb,

.. (imtarruptions ...
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SHRI SITARAM YECHURY: *

DR, ¥, MAITREYAN: *

SHRI VINAY KaTHAR: *

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Ihave given the ruling. ... (drraruptions ).

SHRIMATI BRINDA KARAT: *

EHRIS.5, AHLUWALL: *

THE VICE-CHAIRMAN (PR2F, P.J. KURIEN): The House is adjpumed for one hour to mest

aftar lunch.
The Housa then adjpumed for lunch at forty-two minutes past twelve of the dock,
The Housa re-assembled after lunch at forty Minutes past one of the clock,
THE VICE-CHAIRMAN (PROF, P.J, KURIEN Jin the Chair,

Discussion on the Warking of the Ministry of Consumer

Affairg, Food and Public Cistrbution

THE VICE-CHAIRMAN {PROF. P.J. KURIEN): Now, the Mnister to reply to the discussion on

the working of tie Ministry of Cansumer Affairs, Food and Public Disribution,

T T e T AT, T 2if wE e R 5 et e Taw: g e ey,
# HeT # WA Tewl T Ame g e e 7 wmat & an A, oA 1 gt T
ST & =ar & A, 0T A WA A T T 8, T W 56 e A a9 s o

* Notracordad,
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